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No, of Name of Demand Amount of Demard for Grait
Dematd o  accourt
Revenue ital
Re. A
DEPARTMENT OF ELECTRONICS
103 Departmert of Electrorics 1,2¢,28,cc0 37,9,0C0

DEPARTMENT OF SPACE

104 Deparimert of Space . .

. . 5,61,88,000 1,43,81,c00

PARLIAMENT, DEPARTMENT, OF PARLIA-
MENTARY AFFATR®, SECRETARIATS OF THE
PRESIDENT AND VICE-PRESIDENT AMND
UNION PUBLIC SERVICE COMMISSION

105 Lok Sabha . . . o

106 Rajya Sabha . i .

107 Department of Parllamerta1y Affanrs

108 Secictanat of the Vice-Presidat

. 76,19,000
P 30,93,0¢0
. . 3,209,000 .
. . . 95,000 ..

13,04 hre.

APPROPRIATION (VOTE ON
ACCOUNT) BILL®, 1976

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) I beg
{0 move for leave fo introduce a Bill
io provide for the withdrawal of
certain sums from and ovut of the Con-o-
lidated Fund of Imlia for ine service-
of a part of the financial year 1976-77

MR. SPEAKER The question 1s

“That leave be granied {o mtio-

duce a Bill to provide for the with-

drawal of certain sums from and cut

of the Consohdated Fund of Incha

for the servicos of a part of the

financial year 1976-77.”

The motion was adopted

SHRI C. SUBRAMANIAM: I intro-
iucet the Ball,

I beg to movet:

“That the Bill to provide for the
withdrawal of certain sums fiom
and out of the Consclidaied Fund of
India for the services of a part oI
the financial year 1976-77, be taken
into consideration.”

MR, SPEAKER: The question is:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consohidated Fund of India
for the services of a part of the
financia* year 1976-77, be tahen 1ato
consideration.”
The motion was gdopted
MR SFEAKER Now, we shall
take up clauses
The question 1s
‘That clauses 2 and I. the S he-
dule, clause 1, the Enacting Fur+iula
and the T.tle stand part of the Bul’
The motion was adopted
Clauses 2 and 3, the Schedule, l1'5e
1, the Enacting Formula ~nd the 7itle
ucre added to the Bull

SHRI C SUBRAMANIAM. 1 beg
to move
“That the Bill b passed '
MR SPEAKER The quesiion is:
“That the Bill be passed.”
The motion was admyed
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